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Serial 	 Office note as to 

No. of 	Date of 	 Order with Signature 	 action ( if any) 
Order 	Order 	 taken on ot€ar 

Respondents' counsel undertakes 
to fil, counter to-.day. Call i for 
admjssjou on 9.12.1994. 

VILEUCFtI 31*.N 

)'EMR DMINISTRATIV 
Heard for admission and heard 

for final hearing also as counter has 

been filed. In view of the nature of 

allegations against the petitioner it 

may be that some time has been taken 
to initiate proceedings.hough the 

petitioner is kept under suspension 
with a direction that the steps shall 

be taken to initiate enquiry expediti-

ously the petition is rejected. / 
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